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0.A.NO.24 OF 19i6. 

ORDER DATED 23-08-2002. 

Heard Icarned counsel for the ApjAiccaflt and 

Mr.D.N.Mishra,Learned standing Counsel for the 

Railways/Respondents and perused the records. 

The Applicant, on being selected in the suitaility 

test for promotion to the Post of Senior Booking clerk/ 

Sr.arcel clerk, his name was placed t Sl.NO.11 in the 

merit list prepared by the Respondents on 	24-7-1995, 

:heaup]Jcnt was, ho:ever, not jromoted,whi1e his 

juniors have Ocfl given promotion and aggrieved is 
k 

non_promotion, the Applicflt has -filed this Original 

Application under section 19 of the Administrative 

riunals Act,1335 seeking a direction to the ResOndents 

to promote him to the  post of Sr.300kiflg Clerk/Sr. 

Parcel clerk from the date of his juniors were given 

such promotion with all cOnsequential oenefits. 

The Resondents have filed th 5ir 	rely and 

have admitted that the 	Applicant had passed the 

suitaoility test and 	had 3een included in the panel 

for promotion but could 	not be proricted alonith 

his juniors,who were  promoted 	vide order dated. 

14-12-1995, as the AppliCflt was undergoing pinishment 
fot 

of stoppage of increment/five rears w..f. 1-7-1995 and 

as such, the applicant can be proTct& only when the 

period of punishment is over which date is 01- 07-2000. 

During hearing, the AppLicant's counsel has produced 



with a Memo 	the orders L-assed o this Tribunal in 

.A.No$. 766/1994, 764/1994, 	769/1994, 76 7/1994 

768/1994, 770/1994 Ji 64 7/1996 in which the Applicant 

hd challenged the punishment imosed On the Applicant 

in differt disciplinary proceedings, and it is se 

that in all these cases, the CM had been allow 

and Orders of jTunishm€ot ouashed.Lc'arned counsel 

for the Applicant submits that in vir of the said 

develoxnent,he is now entitled for promotion from 

the date when his juniors were promoted with all 

ccnsequtial Deriefits.Neither the counsel for he 

Applicant nor 	the learned Standing Counsel for the 

Railways/Respondents are in a osition to intimat 1  

indicate as to,  whether the Applicant had oeen 

promoted 	in view,  of tre unishing having oen 
this 

quashed by thi.: Tribunal. Irvie'v.! of the matcer, 

this Original Applicatin is dispOsed of 	permiting 

the applicant LO give a debailed representation 

seeking the reliefs,as claimed in this OA., to the 

RespOndts within a period of One month and if such 

a representati'n is preferred by the Applicaflt,withjn 

the time stifulated above, the Respondents are 

directed to examine the same and pass a reasoned and 

speaking order as per law within a period of three 

months 	from the date of receipt of such representation. 
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